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MR. CHAIRMAN : Mr. Mani, have

you confined your supplementary to
this cuestion?
SHRT A. D. MANI: Yes, Sir. It

arises from part (a), Sir, because there
the question of Tatas asking for an
increase in the capacity of their plant.
So the question I am asking—arising
fro-n putt (a)—is what ;s the demang,
and we are entitled to know what the
countrv will require in 1970-80 and whe-
ther Hindustan Steel will mee; the
demand. These are very relevan! ques-
tions, Sir. and T am asking him whe-
ther. if Hindustan Steel is not able to
mect the demand, he will allow the
private sector to expand in order that
the demand may be met—a very rele-
vant point. You are a jurist, Sir; even
from the point of view of cross-exa-
mination these are all very relevant
points, Sir.

MR. CHAIRMAN :
Now please
Tatas.

Mr.
confine your

Minister.
answer to

SHRI K. C. PANT: Sir. so far as
the auestion of Tatas is concerned, T
have actually replied to it already.
(Interruptions) 1 have been directed bv
the Chairman to reply only to the Tatas
part of the question. Now he is ask-
ing a broader question in relation to
the demand and asking whether Hindus-
tan Steel can meet it or not. I have
attempted to reply to even that part.
I can mention the figures if the Chair-
man allows me to do so.

SHRI A. D. MANI: We want
know what the figures are.

MR. CHAIRMAN: Can vyou
mention them?

to
just

SHRI K. C. PANT: The demand
figure in 1978-79 is something of the
order of 12 to 13 million tonnes. Hin-
dustan Stee! alone will certainlv not be
able to meet the requircments, but the
public sector units as a whole—Bokaro
and the other units under contempla-
tion—will broadly cover the demand.

MR. CHAIRMAN : Next question.

REMOVAL OF DISQUALIFICATION FOR
CORRUPT PRACTICES DURING ELECTIONS

[RAJYA SABHA]

|

|

to Questions 8

(a) whether it is a fact that Govern~
ment have .aken a decision to remove
the preseni six-year disqualification im-
posed on a candidate found guilty of
indulging in corrupt practices during
elecrions; and

() if so, the time by when this deci-
sion is likely to be implemented?

THE MINISTER OF LAW AND
SOCTAL WELFARE (SHR!' P. GuO-
VINDA MENON): (a) No. Sir.

{b) Does pot arise.

SHRI M. M. DHARIA : If he is not
putting the supplementaries of course,
Mr. Chairman, Sir, may 1 know from
the Government whether Government
is aware that there is a demand for ra-
dical changes in the election laws, par-
ticularly in the case of those who cross
the floor after getting elected on poh-
tical party tickets? 1s the Government
aware that such persons, who
crass the floor, should either resign or,
if they do not resign, they should be
disqualified? May T know whether that
proposal is hefore the Government ot
not, and whether the Government 1
contemplating the necessary changes in
the law or not? May I know, Sir,
from the Government how long this
Government is going to allow this self-
auctioneering for self-purposes by these
representatives of the people 1in _the
country? (Interruptions) Tt is regarding
the changes in the election law.

(Interruptiony)

SHRI P. GOVINDA MENON: $ir,
T have received from the Chief Election

Commissioner a report regarding the
various changes to be effected in the
Renresentation of the People  Act,
1950, and the Representation of the

People Act. 1951. The recommenda-
tions are being considered. The defec-
tion aspect of the matter is not con-
tained i1 the reoort of the Chief Elec-
tion Commissioner but, as vou know.
Sir, there was committee appointed by
the Home Ministry regarding the con-
sequences of defection. And that Re-
port has been placed on the Table of
Parliament

SHRI M. M. DHARIA : Mr. Chair-
man, Sir, my question was how long
this Government is going to allow this

*2. CHAUDHARY A. MOHAM- | self-auctiodeering by the representatives

MAD : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state *

of the people and will the Government
take some immediate steps in the mat-
ter or not. That was my question.
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Why the Government should not say
anything about 1t? Why should we
not immediatel raove so that, those
who are defecting and those who are
shaking the whc e toundations ot our
democracy, the' :.re immediately pro-
hibited from d¢ ng¢ so?

SHRIL P. GC /INDA MENON: It 15
a very good su wistion.

SHRI K. P. MMALLIKARJUNUDU :
May 1 know ‘. hether the Government
considered the Report of the Committee
on Defections , nd, if so, what are the
conclusions ar; ved at by the Govern-
ment and whe her the Government 1s
going to enfo :e the recommendations
ot the Commiliee on Defections ?

SHRI P. G /WVINDA MENON: It 1s
the privilege  Parliament to amend
the law. Reg rding the Representation
ot the People Act we have received
proposals. Ther are being examined,
and as early as possible an amending
Bill regarding these two Acts of 1950

and 1951 wil be introduced by me.
SHRI K. HANDRASEKHARAN :
Sir, the hon Minister stated that the

question of m:ndments to the Repre-
sentation ot he People Act is being
considered ¢ 1 certain suggestions be-
ing made by the Election Commission.
May T kno from the hon. Minister
whether the : suggestions are in rela-
tion to the specy of corrupy practices
in elections, >r in regard to other mat-
ters, and, if it is in regard to corrupt
practices in glections, would the hon.
Minister t: .e Parliament also into
confidence nc set up a parliamentary
committee 1 1 the purpose of going in-
to the incr asing practices of corrup-
tion in our 2eieral elections which per-
vade the enlir: horizon of political life
in this county? Mayv 1 know, Sir,
from the J an. Minister whether legis-
lation wou'l be immediately taken up
in regard > the defections? For ex-
ample, Sir, in the Legislative Assembly
of Kerala, m: particular all-India party
had. no renresentation at all.

MR. CHAIRMAN : Please put
question.

SHRI . CHANDRASEKHARAN :
There have been defections for a par-
ticular political party in the State, and
a three-member Legislature Party has
been orgenized purely on the basis of
defections May I know, Sir, from the

the
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hon. Minister what steps would be fa-
ken to see that defections is completely
stopped and defection is not recognis-
ed?

SHRI P. GOVINDA MENON: I
will take into confidence not exactly a
committee of Parliament, but Parha-
ment itselt, because an amending Bill
will be brought here in Parliament and
the suggestions made by the Chief Elec-
tion Commissioner. . .

SHRI NIREN GHOSH : On what
lines?

MR. CHAIRMAN : Please,
answer ihe guesuon.

SHRI P. GOVINDA MENON : The
suggestions made by the Chief Electlon
Commissioner to the Government cover
almost all aspects of the election law.

let him

SHRI M. M. DHARIA : Mr. Chair-
man, Str, on a point of order. It is
most strange that the Minister is all
the while evading the question. . .

SHRI K. CHANDRASEKHARAN :
I My question has not been answered.

SHR1 M. M. DHARIA : Should we
not know what is the mind of the Gov-
ernment? Why is the Government pgo-
tecting defections? The charge 1is be-
tng made outside that it is the Govern-
ment which is encouraging defections.
If not, what are the measures likely to
be taken by the Government immedia-
tely? We would like to know it from
the Government.

|
SHRT K. CHANDRASEKHARAN :
I made a specific charge that the Gov-
1 ernment and political parties along with
f
1

the Government are encouraging defec-
tions in the country.

SHRI P. GOVINDA MENON: 1
deny the charge.

SHRI DEVDATT KUMAR KIKA-
| BHAI PATEL : With regard to the
power to remove disqualifications, have
the Government laid down any princi-
ples and, if so, will the Government be
prepared to take the House into confi-
dence and say what are the principles
for the removal of disqualifications ¥

SHRI P. GOVINDA MENON : Un
der the existing law, as you know, ir
section 11 of the Representation of the
People Act, 1951, the Election Com
| mission is given the power to remov
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disqualifications and one of the sugges- |
tions made by the Chief Election Com- |
missioner is that the particular power !
should be taken away. }

|

SHRIMATI YASHODA REDDY:
The hon. Minister, while replying to

Chaudhary A. Mohammad, has said
“No’ to part (a) and ‘Does not arise’,
to part (b). May 1 ask him whether in

the past there has been anv case where
a Member of the Lok S$Sabha has been
given exemption of the six-year limit
and soon after the Supreme Court had
given its judgment—it 1s in Madhya
Pradesh—he was immediately taken in-
to the Central Cabinet? What were the '
reasons why this limit was removed?
If the House wants, 1 can give the name
later.

SHRI P. GOVINDA MENON: 1
can only say that after 1967 March
when I became Law Minister there has
‘been no case of condonation of any cor-
rupt practice or any ground whatso-
ever. If before that time something
like that has happened and if a notice
is given I will enquire into it.

SHRIMATI YASHODA REDDY:
On a point of privilege, I need your
protection. Ministers keep on changing
and Ministers are given new  portfo-
fios, but Parliament and the House is
entitled to know if there has been any
case where exemption has been given. !
Whether he has been a Minister or not
at that time, it is for him to give us
the information.

MR. CHAIRMAN : Please sit down.
It is an old case and so he wants no-
tice. Mr. Krishan Kant.

=} TFATA® : =AY, T TF e
HTF ATET F 1 WU AFT JH AT

3 6 AT AeS A1 A1 A ET, W 98
Fa & o1 481, AT TZH | WIT T AT
qgar & 6F Fwear @ ¥ A
HTE, IAF! GCEIL A FEI AT AGT
=9 ATW 7 QAT T T7 F3 39 ¥ ZTen
Y 1 FHAT # )

MR. CHAIRMAN : He wants notice.

St TRATT 2 AT, FAT qrsee
orE oY I8 & fF amd TaErfaw §
W& 0¥ I fFea §, a1 2w ates 8y |

[RAJYA SABHA|

to Questions 12

WX AT G FTIIRR T F
| TEHT TW aTq & 9AE gO A
ﬁ?ﬁ%ﬁrwgwﬂwgl

St qwtafa : 49 7 A F20 O agvEa
TET BT AT AFAT | o fufreer FE R E
5 1967 % & Fafreae g & 9w oy fam
F 912 ¥ TH qIg FT ATHAT TG AT &

He wants notice.

(Interruption)

MR. CHAIRMAN : | cannot hear
anything.
SHRI A. G. KULKARNI: On a

point of order. My point of order is
this. You say that he was not the
Minister at that time and he was allow-
ed to ignore the question. Whether he
was the Minister or not, it does not
matter at all. It is in the Government
of India files. He is expected to study
it and reply. Why do you not protect
Members? I do not understand why
you are not protecting Members.

MR. CHAIRMAN : May I try 1o
explain it? The Minister is not saying
that he will never answer the question.
He is saying that he wants notice in
order to examine the details and facts.
1 have got no power to compel him to
know what he does not know.

SHRI S. N. MISHRA : You are quite
right that a Minister is entitled to ask
for notice, but here the point is that a
guestion has been asked specifically with
regard to' the removal of disqualification.
You have functioned as a Minister and
I too have functioned as a Minister. . .

SHRI ARJUN ARORA: No, no,
Mr. Mishra was only a Deputy Minis-
ter.

MR. CHAIRMAN :

SHRI S. N. MISHRA : Why do you
disturb me like this? Whenever u ‘brief
is prepared, 1 must give this much cre-
dit to the office that it has produced
all the materials before the WMinister.
There must have been certain cases cit-
ed for the information of the Minister.
In this regard we have got naturally a
suspicion that the Minister is withhold-
ina information in order to protect the
Government,

Please sit down.
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MR. CHAIRMAN All
Krishan Kant,

SHRI KRISHAN KANT: He has
been evading the central issue which
has been raised. The central issue is
that the biggest coriupt practice today
is the crossing of fli or or cross-voting.
He has referred to ne Committee on
Defections. He has repeatedly replied
that the question of arnending the Re-
presentation of the Pesple Act will be
taken into consideraidon. May ( know
trom the hon. Miristzr whether any
defection or series « { Jefections can be
removed by merely ariending the Re-
presentation of the Pzople Act? Will
it not require a ch:ngz in the Constitu-
tion 7 May I know whether the Gowern-
ment has applied /s mind and. . .

right, Mr.

MR. CHAIRMAN . Please put your
question.

SHRI KRISHAM KANT: I want to
know from the h'n. Minister whether
the Government h.s given any thought
to this thing and, ' so, I want to know
the various avenue or various proposals
by which floor-cr ssing or cross-voting
s made impossible

SHRI P. GOVINDA MENON: 1|

did not speak of lefactions, because, as
you will see, the juestion as framed
is regarding the ¢ ianges in the law re-
garding corrupt p acuce. T said that no
person against wi.or1 there has been a
report ot corrupt sractice by the appro-
priate tribunal ¢ :court has been ex-
onerated. . .

SHRI C. D. P «NDE : This is wrong.

SHRI P. GO INDA MENON: If
hon. Members will not have patience
to hear my com dleted sentences, it 1s
very difficult. 1 say that so far as the
removal of the (onsequences of corrupt
practice is concrrred, the Chief Elec-
tion Commissiorer is the person, au-
thority, endowed v-ith this power. He
has not exercise ! that power ever since
1967. Not onl that. He has now re-
ported to Goverament. . .

. /
ot fcsm et @ 1967 FEY w
@ F ST ST F T AT AT BT S
Y E, I9FT AE I W@ &
SHRI P. GOVINDA MENON : One
of the recommendations made by him is

that this power should be taken away
from the Election Commission and the
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to Questions 14

| Government are looking into the mat-
| ter. Regarding what may have happen-

ed before 1967, may 1 remind the
House that this will not be a file in the
Ministry of Law but in the office of the
Chief Election Commissioner?

SHRI KRISHAN KANT: Sir, on a
pornt ot order. Here the question
which 1 asked he has not amswered.
Mr. Chairman, he has replied all the
points of order and everything. bu; my
questipn he has evaded. What does he
mean by it? Does he not know the

answer? Does he not know the mind
of Government? Has he not applied
his mind. . .

MR. CHAIRMAN : What is it that
he has not answered?

SHRI KRISHAN KANT: The big-
gest corrupt practice is crossing the
floor or cross-voting. Has the Govern-
ment of Inda applied its mind as to
how it can be stopped ? The Committee

. on Defections has merely glven some
report.

MR. CHAIRMAN : T have under-
stood it. Please do not take the fime
ot the House. Please sit down. There
are other hon. Members.

SHRI KRISHAN KANT: Let him
reply.

MR. CHAIRMAN: Do
add anything?

s SHRI P. GOVINDA MENON : No,
ir.

you wish o

SHRI KRISHAN KANT: Sir, I
want your protection. Why do vyou
give protection to Ministers only? Mr.
Dharia has asked a question. I have
asked a question. Evervy time the Mi-
nister is evading the reply. Here is a
question on which I want to know the

| iPSWer, and you were explaining to
i him. , .

MR. CHAIRMAN : Now sit down.
T will explain. He wants to know whe-
ther the Government is considering the
question of how defections can be re-
moved.

SHRI P. GOVINDA MENON : The
report of the Defections Committee is
being processed in the Home Ministry
and the proposals made by that Com-
mittee cannot be met by amending the
Representation of the People Act; the
' Constituion will have to be amended.
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st Mo Fo Awawwr : AU faFaT

T &
MR. CHAIRMAN : No please.

5t ATo Fo AWHAHKT : THT ¥ wrafray
g feddmeg & ar¢ H & 70 9919 3
gg € F & (qq §o FH T g ?

= gwafa : A JaT @ G

gaz ™3 | faar fewz qrar

*3. 80 TR W AT IN WA 4R
TATT HT FIT F0 6 -

(%) 7o 9% Xqa F afuawrfai
T39 W3 q% GAr G ovar w1
el #1 9%y & AT 26 ¥ 29 W,
1970 @F Ox If9gma Formar o

(=) =fe g, ot za qwrg & frae
sfr G o no s #97 fregare
fFT nq =fFmar & g5 3@ FHATT WY
g; IR

(7) TR F TR G gwafy
age &1 w2 AR fwas safe <o whr
T w7

+{TICKETLESS TRAVEL ON NORTHERN
RAILWAY

*3, SHRI RAM SAHAI:
Minister of RAILWAYS be
to state :

(a) whether a campaign was launch-
ed by the Northern Railway authori-
ties to detect ticketless travel from
the 26th to 29th March, 1970 on that
Railway;

Will the
pleased

of persons
connection
employees
per-

(b) if so, the number
who were arrested in this
and whether some railway
were also among the arrested
sons; and

(¢) the amount of money realised
from them as penalty and the num-
ber of persons who could not pay the
penalty?]

[RAJYA SABHA]

to Questions 1

W Hawa A guHar (s dgw A
agadr) : (F) o g
(@) 5w waid ¥ fro 6 423

SAfrai &1 freene frar qom | =Ty
% ot =l X AT A e
() 171 =frmr & g, ave

AT s it & w0 ¥ 28,619 wE
35 9% ager frd T

T 252 afer sy @ GEL
2919, TEfTT 35 Ster ot T g

t[THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS

(SHRI ROHANLAL CHATUR-
VEDI): (a) Yes, Sir.

(b} In all 423 persons were arrested
for prosecution. There was no Railway
employee among them.

(¢) An amount of Rs, 28,619.35 was
recovered from 171 persons towards
fare, penalty and judicial fine.

However, 252 persons did not pay
the dues and they were imprisoned.]

WTmagm: 71 & 9 e ¥
Ig I FHAT fF I A w6 AU IqH
fra-fem ol & i 9, Far W3 are
FooEmar FYE g FEAd F, gy
H T9gaw fFaa F ? 10 s0w A St
OIS ST ATAT T 2, IWF F12 ¥ TAH
T &A1 g€ ¢ A1 a3 g€ 8, g sy
FF FAT X |

Y VEA A% 73S - T9W F1F geam
& ST H S, 1969 F sriedz gar
g 3feaT ¥aw Qe & a7 & 1%y wy
gee ! .

SIT gAY 99T AT gIEq FT & f
T 4 1 TN, W& AfE F v agy,
IaF AR § uA faew Fwwr § fr AR
qra Thadr Fae R saarfar F grary
g, S fF qur s dr

t[ 1 English translation.



